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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 594/2024

News Item titled “TG-S § T a1 IATAd, 10 AT § 160 P Hd TaT T

wawR, e 3¢ @avae Soea” appearing in navbharattimes.indiatimes.com
dated 13.04.2024

Extraction of Ground water
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 594/2024

News Item titled “TG-S § T a1 IATAd, 10 AT § 160 P Hd TaT T

wawR, e 3¢ @avae Soea” appearing in navbharattimes.indiatimes.com
dated 13.04.2024

ACTION TAKEN REPORT ON BEHALF OF THE MUNICIPAL
COMMISSIONER, NAGAR NIGAM LUCKNOW AS RESPONDENT NO- 03,
IN COMPLIANCE WITH THE HON’BLE NGT ORDER DATED 20-10-2024,
ALONGWITH THE SUPPORTING AFFIDAVIT,

MOST RESPECTFULLY SHOWETH
. That this Action Taken Report is respectfully submitted by the answering respondent,
in compliance with the hon’ble NGT order dated 20-10-2024, In view of the Original

Application No 594/2024- News item titled “TRa-3 H UMHI Tl I9Idd, 10 el H

160 pc I T T CGESSES | QQE{ WRATE Hhd” which was listed before the
tribunal for hearing on date-24.05.2024. On the date of the hearing Hon’ble NGT has

passed an order in which the effective portion of the order is as follows —

“2. The news item relates to the significant issue of ground water depletion in
Lucknow, Uttar Pradesh. As per the article, ten years ago in the Azad Nagar
of Geetapalli, ground water was found at 80 feet and which is presently at
240 feet, which denotes that the level has gone down by 160 feet. It states that

failure of tube wells has resulted in water scarcity. The news item highlights
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the data from Jal Sansthan and Jal Nigam which shows that till ten years ago,
the locations where tube wells had to be bored for just 80 to 100 feet, now
require 220 to 240 feet deep tube wells. The news item further states that as
soon as the summer started, tube wells failed in 38 areas in Lucknow. It states
that as per the authorities of Jal Sansthan, hundreds of hand pumps have also
dried up due to rapidly falling water level resulting in water crisis. The
wrongful exploitation of water and negligence in the water conservation
schemes is alleged as the primary reason for fall in the level of groundwater.
The news item further criticizes the Municipal Corporation and Lucknow
Development Authority (LDA) for having water harvesting schemes only on
paper as these schemes have failed miserably. The apartments do not have
sufficient facilities to store rain water, which is getting wasted by flowing into
the drainage.

3. The news item raises substantial issue relating to compliance of the
environmental norms, especially the compliance of Environment Protection
Act, 1986 and the Water (Prevention and Control of Pollution) Act, 1974.

4. Power of the Tribunal to take up the matter suo-motu has been recognized
by the Hon’ble Supreme Court in the matter of “Municipal Corporation of
Greater Mumbai vs. Ankita Sinha & Ors.” reported in 2021 SCC Online SC
897.

5. Hence, we implead the following as respondents in the matter: (1). Uttar
Pradesh Pollution Control Board, through its Member Secretary, Building
No. TC-12V, Vibhuti Khand, Gomti Nagar, Lucknow - 226010. (2). Central
Pollution Control Board, through its Member Secretary, Parivesh Bhawan,
East Arjun Nagar, Delhi110032. (3). Lucknow Nagar Nigam, through its
Commissioner, Triliknath Road, Lalbagh, Lucknow-226001, Uttar Pradesh.
(4). Lucknow Development Authority, through its Secretary, Vipin Khand,
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Gomti Nagar, Lucknow — 226010, Uttar Pradesh. (5). District Magistrate,
Lucknow, Room No. 49, DM Office, Qaiserbagh, Lucknow 2260001, Uttar
Pradesh. (6). Central Ground Water Authority, through its Chairman.

6. Issue notice to the above respondents for filing their response at least one

week before the next date of hearing.

2. That it is respectfully submitted that Lucknow Nagar Nigam remains steadfast in its
commitment to ensuring the uninterrupted supply of safe and potable drinking
water to a population exceeding 34.75 lakh residents, comprising both the permanent
and floating population. In furtherance of this objective, the Nagar Nigam has
established an extensive water distribution network, ensuring the efficient supply
of 775 Million Liters per Day (MLD) of fresh water to cater to the growing needs

of the urban populace.

3. That the Hon’ble Tribunal vide order dated 04.09.2024 imposed a cost of Rs5,000/- on
the Municipal Commissioner , Nagar Nigam Lucknow . It is pertinent to note that the
cost has been desposited by the answering respondent vide DD No0.371793 Dated
15.02.2025. Copy of the order along with the cost receipt has been annexed herewith
as ANNEXURE-1 and ANNEXURE-2.

4. The total water supply of 775 MLD is sourced and distributed through the following
means:

I.  Groundwater Extraction: A significant portion, 375 MLD, is extracted from

tube wells strategically located across the city. This water is drawn from deep

aquifers and directly supplied to residential and commercial establishments

through a well-regulated distribution network.
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Il. Surface Water Treatment and Supply: The remaining 400 MLD is sourced
from raw water drawn from the Gomti River and the Sharda Canal. This
water undergoes a rigorous filtration and purification process at designated
pumping stations before being supplied to the residents. The treatment process
ensures that the water meets the prescribed drinking water quality standards,

thereby safeguarding public health and well-being.

3. That thereafter recognizing the critical issue of groundwater depletion, Lucknow
Nagar Nigam has proactively undertaken multiple initiatives for groundwater
conservation and sustainable water resource management. As part of its ongoing
efforts:

I.  Successful Conservation of Existing Water Bodies: The Nagar Nigam has
effectively conserved and maintained seven (07) ponds/Amrit Sarovars,
covering a total area of 1,43,200 sq. meters. These water bodies play a vital role
in natural groundwater recharge, reducing urban water stress and enhancing

overall water sustainability.

Il.  Ongoing Development of Additional Ponds: Additionally, construction work
is underway on five (05) more ponds/Amrit Sarovars, spanning an area of
1,41,510 sg. meters within the city. These initiatives aim to further bolster
groundwater recharge mechanisms, ensuring the long-term availability of
groundwater resources and mitigating the adverse effects of excessive

groundwater extraction.

4. The answering respondent reaffirms its unwavering commitment to environmental

sustainability and to ensuring strict compliance with all legal mandates issued by this
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Hon’ble Tribunal. The Nagar Nigam remains dedicated to upholding
environmental justice and sustainable development, recognizing the pressing need

for proactive measures to protect natural water resources.

5. The answering respondent further assures this Hon’ble Tribunal of its full
cooperation and adherence to all directives issued in the present matter. It remains
committed to working towards effective water management strategies, incorporating
rainwater harvesting, sustainable urban planning, and efficient groundwater
conservation techniques to address the challenges posed by urbanization and

climate change.

6. In view of the above, Lucknow Nagar Nigam continues to undertake all necessary
measures to ensure the sustainable use and conservation of water resources,
thereby fulfilling its duty towards environmental protection, public health, and
ecological balance.

THROUGH

Date: 17.02.2025
Place: New Delhi
PRIYANKA SWAMI

ADVOCATE

Standing Counsel for STATE, Uttar Pradesh

F-13, JANGPURA, NEW DELHI 110014

E-mail:advpriyankaswami@gmail.com
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BEFORE THE NA’I‘IONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NIEW DELHI
Oviginal Application No. 594/2024

‘News Item titled “TGTS W T} TelT YT, 10 G161 H 160 Fe ~rd Fa 741
ST, Fd I8 waRATe appearing in navbharattimes.indiatimes.com
dated 13.04.2024

AFFIDAVIT

Affidavit of Sh.Inderjit Singh , aged about 45 years s/o Sh.Sardha Singh, presently

posted as Municipal Commissioner, Nagar Nigam, Lucknow having office at

Lucknow, Uttar Pradesh.

1. That T am posted as stated above and well conversant with the facts of the present
case and as such competent to swear this affidavit before this Tribunal.
2. That the accompanying Report has been drafted by our counsel upon my

nstructions.

3. That the contents of the accompanying' Report are true and corréct and the
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VERIFICATION
Verified on solemn affirmation at Lucknow on this 17" day of February 2025, that the

contents of the foregoing affidavit are true and correct to the best of my knowledge

and no part of it is false and nothing material has been concealed therefrom.
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ANNEXURE-1

Item No. 15 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 594/2024

News Item titled "srame % it war TORI, 10 A ¥ 160 G2 =i e 7741 Weww,

9 W W Wde" appearing in navbharattimes.indiatimes.com dated
13.04.2024

Date of hearing: 04.09.2024

CORAM: HON'BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON'BLE MR. JUSTICE ARUN KUMAR TYAG], JUDICIAL MEMBER
HON'BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Respandent:  Mr. Gigi. C. George & Mr. Sunil Kumar, Advs. for CGWA
Mr, Amit Shukla, Adv. for UPPCB

Mr. Saurabh Balwani, Adv. for CPCB (Through VC)

ORDER

1.  The Tribunal in these proceedings is considering the issue of

groundwater depletion in Lucknow, Uttar Pradesh.

2. On 24.05.2024, the respondents were impleaded and notices were

issued.

3. 'Response by the Uttar Pradesh Pollution Control Board (UPPCB)

has been filed on 02.09.2024.

4.

Leamned Counsel for Respondent No. 6, Central Ground Water

Respondent No. 5, District Magistrate, Lucknow are not represented
today. Hence, the cost of Rs, 5,000/~ each is imposed upon them for not

appearing before the Tribunal and not rendering assistance in the matter.

11


ANNEXURE-1


Let the cost be deposited within two weeks with the Registrar General of
the Tribunal.

6. It will be open to all other respondents also to file their response

within the same period by way of affidavit.

7. List on 20.12.2024.

Prakash Shrivastava, CP

Arun Kumar Tyagi, JM

Dr. A. Senthil Vel, EM

September 04, 2024
Original Application No. 594 /2024
dv..

12
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\ ANNEXURE-2

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 594/2024

News Item titled “TGTS ® UMHI TAT 9T, 10 J1d H 160 Fe
A T Wa&R, Nd @ @avdid  Add”  appearing  in
navbharattimes.indiatimes.com dated 13.04.2024

INDEX

S.NO |PARTICULARS ' PAGE NO.

1. APPLICATION ON BEHALF OF THE RESPONDENT NO. | 1
5, DISTRICT MAGISTRATE, LUCKNOW DEPOSIT OF
DD. NO. 371793 AS COST TO THE NATIONAL
GREEN TRIBUNAL VIDE ORDER DATED 04.09.2024
IN ORIGINAL APPLICATION NO. 594/2024.

A TRUE COPY OF THE ORDER DATED 04.09.2024 IS
ANNEXURE 1

A DD NO. 371793 IS ANNEXED HERE AS ANNEXURE 2

THROUGH

) Vo>
\9\)(
PRIYANKA SWAMI

‘k ‘} O'L . 2016 % Advocate
fm &7 ' TTa WY ‘ uo ’ Counsel for the State of UP.
. <! 5 J “< A"‘.,_z-v,“.‘,\f\_ W F- 13, Ground Floor, Jangpura Extension,

New Delhi- 110014
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"\

TO
THE REGISTRAR GENERAL,
NATIONAL GREEN TRIBUNAL

SUBJECT: DEPOSIT OF DD. NO. 371793 AS COST TO THE NATIONAL
GREEN TRIBUNAL VIDE ORDER DATED 04.09.2024 IN Original Application
No. 594/2024

SIR,

1. That the District Magistrate Lucknow was directed to deposit the cost of Rs. 5000, as cost

imposed by NGT vide order dated: 04.09.2024. The order is annexed herewith as
ANNEXURE - 1.

2. That the captioned matter is pending before this Hon’ble Tribunal and the same is now

listed before the Hon’ble Principal Bench on 20.12.2024

3. That it is respectfully submitted that the cost imposed by this Hon'ble Tribunal is being
paid to the NGT Registrar General, with DD no. 371793, DD no. 371793 is annexed
here as ANNEXURE 2

THROUGH

PRIYANKA SWAMI
Advocate

Counsel for the State of UP.
F- 13, Ground Floor, Jangpura Extension,

New Delhi- 110014

14
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